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HIGH COURT OF JAMMYU AND KASHMIR AT JAMMU

t("' *oeu‘;mg powers of Bay Conncil undor Section 58 of the Advocates Act, 1991)
Ca k%
=
i P ?@VE SEONAL
ENROLLMENT
OTIFICATION
Noo YL pated 30 1) 0020

It is herchy notified that vide High Court Order Dated 29.12.2020

Ms. Akshita Bharti

EMO DMaresh Komar .

2/ HLNo.201, Ward Ne.7, Harinagar, Udhampur

has heen admitted and enrolled as an /\dvo ~ate on the rolls of Jdmmu and
[azhmir Bar Councit provisionally for a period of one year from the date of
adance of this notification, subject to the verification of his/her Provisional
118 Degree Cerlificate from concerned University and verification of his/her
sharacter and antecedents from CID. His/her name has been entered unde

seral Mol JK-454726020 I the roll of Advocate maintained by this Registry.

The renowal m)-\tnnsion ofprovnsu)'lal licence/enrollment must be

sovahi haiore the date_of expiry unless the shsolute/iinal enrollment as

am Advocate is ordered there before,
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(Mommnmd/‘;/asm Beigh)
Registr ar (Adln.)
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opy forwarded to the: -

1T Drn cipal District and Sessions Judge Udhampur.

2. ecretary, Bar Council of India, New Delhi

3. F\/;—mager, Government Press, Jammu for publication in the next
is‘*ue of Government Gazette.
4. President, District Bar Association, Udhampur.
b, CP\_.. e-Courts High Court of J&K Jammu for uploading on the official
\N(ﬁ‘h“’f’“
H. wis. Aks hm Bhartt, Advocatle
B Caty «nfmmcz‘mau and nacessary action.
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BIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising pewers of Jar Conncil under See tinn 5% of (he Advacates Act, 1901)
* & K

PRCVYISIONAL
ENROLLMENT

NOTIFICATION

C  Dated: 5¢-/2-)eln

No. -/ L

it is hereby notified that vide High Court Order Dated 29.12.2020

i, Ashish Buamar
chan Sareop Dar
1 Bhata, Chegt, Tebsil & District Kishtwar
AP Vrilekpur, Baskar Vihar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
{Cashmir Bar Council provisionally for a period of one year from the date of
wovance of this notification, subject to the verification of his/her Provisional

/1.1 Degree Certificate from concerned University and verification of his/her

aracier and antecedents from CHD. His/her name has been entered under

Lo
[y

serial Mo JK—455/2020 in the roll of Advocate maintained by this Registry.

Taef renewal/extension of provisional licencelenrol!ment must be

~oughi bojore the date of expiry unless the absolute/final enrol!ment as

an Advocate is ordered there hefore.
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(Mohammad~Yasin Beigh)_>¢

Registrar (Adm.)
\ T

Moo /060 f + f/ *") Dated; 20 - 12 -)0)0 ‘,"

Coepy forwarded {o the: -

4

P Mrincipal Disirict and Sessions Judge, Kishtwar.

2. Seoretary, Bar Council of India, New Delhi.

3. Manager, Governiment Press, Jammu for publication in the next
issue of Government Gazette,

4 rosident, District Bar Association, Kishtwar,

D, CPC e-Couris High Court of J&K Jammu for uploading on the cofficial
webs t .

8. My Ashish cua.n::: Advocate

~dorinformation and necessary action,
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Ixercising powers of Bar Council under Scetion 58 of the Advocates Act, 1961)

:v.ul

i e D e : = S
| PROVISIONAL
ENROLLMENT
MOTIFICATION
No: Uy 4 Dated: _ 300~ /2 ~2e)q.

it is hereby notified that vide High Court Order Dated 29.12.2020

Ha. Aaminah Masoodi

i/ Hafir Ulla Masoodi

/O Tragpora, Rafiabad, Tebsil Rohama, District Baramulla

has heen admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/i Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.fK-456/2020 in the roll of Advocate maintained by this Reqistry.

The renewallextension of provisional licence/enrollment must be

souahi belore the date of expiry uniess the absolute/final enrollment as

an Advocate is ordered there before.,

- \ s | Q’\/\::": -~ ‘,:),O
(Mohammad Yasin Beigh)’i’)
RLngtidl (Adm. )

1. ,Lv!.l R

Mot Y000 )J/ P Dated: P pf)-2pp0 e

Copy forwarded to the:

1. Frincipal District and Sessions Judge, Baramulla.

2. Secrelary, Bar Council of india, New Deiht.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. FPresident, District Bar Association, Baramulla.

%

CPC a-Courts High Court of J&K Jammu for uploading on the. of lCldl
wepsite,

G, Mis, Aaminah Miaseodi, Advocate

for information and neces sary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council wnder Section 58 ef the Advoeates Act, 1961)
ke ¥

| PROVISIONAL
I | | ENROLLMENT

T

NOTIFICATION

No: 7077 Dated: .30~ /2 - 2.0).0

It is hereby notified that vide High Court Order Dated 29.12.2020

My, Amjed igbal

S/ Mokd fgbal

R/CG Muradpur, Fehsil & District Rajouri

AP Peer Bagh Colony, Sunjwan, Jammu

has been admitted and enrolled-as an Advocate on the rolls of Jammu and
“ashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisicnal

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK--4£57/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absoiute/final enroliment as

an Advocaie is ordered there before,
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(Mchammad Yasin Beigh)

Registr: 1\ (Adm)
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[P ) ﬂ ) "\M JRRAS / | ) R :}')C'G\} : T
MNor /- C : 7 / ( P Dated: /2 ; (-]-*C' 2.0 . ':im\h"‘“”

Copy jorwarded to the: -

! Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next
iasue of Gevernment Gazette.
4, P|e5|dent District Bar Association, Rajouri.

5, CPC e-Courts High Court of J&K Jammu for uploading on the offscxal

websiie.
6. Mr. Amjed Fqbat, Advocate
. for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Jxercising powers of Bavr Council under Seetion 58 of the Advocates Act, 1961)

P

| PROVISIONAL

ENROLLMENT
NOTIFICATION
j/[J’(C} Dated: D < /D ~)0620

It is hereby notified that vide High Court Order Dated 29.12.2020

My, Ajar Hussain

S5/ Mohd Abass

R/P Chuchot Yokma, Nugal, Leh Ladakh, Leh

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of ms/her Provisional
/L8 Degree Certificate from concerned University and verification of hisfher
character and antecedents from CID. His/her name has been entered under

serial No. JI-458/2020 in the roll of Advocate maintained by this Registry.

The renewai/exiension of provisional licence/enrolliment must be

=0 Advocate is ordered there before. .
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(Mohammat Srasin Bugh)

Registray (Adm.)
Voo

Mo 2.5 ¢l /wP pated: So-sp20r0 R
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m;v forwarded o the:

1. Principal District and Sessions Judge, Leh.

2. Secretary, Bar Counci of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette,

President, District Bar Association, Leh.

b, CPC e-Courts High Court of J&K Jammu for uploading on the official

wehsite.
.  DNir. Ag:‘w Fussain, Advocate
for information and necessa ry action,
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HGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Ixercising powers of Zar Comncil under Section §3 of the Advocates Act, 1961)
ok ok

PROVISIONAL

ENROLLMENT
NOTIFICATION
No: ~/r('/’:‘ _ Dated: _;)2@ YRS NP N,

It is hereby notified that vide High Court Order Dated 29.12.2020

My, Aaqgib Javeed

S0 Javeed Ahmiad Waza

R/ Near deemt Nasjid, gortwan, Bijbehara, District Anantnag
has beer admilied and Lnroiled as an Advocate on the rolls of Jammu and
Keshimir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional

/L1 Degree Certificate from concerned University and verification of his/her

choracter and antccedents from CID. His/her name has been entered under

soriad N JI-459/2020 in the roll of Advocate maintained by this Registry.

oo ronewaljextonsion of provus:ona! licence/enrolliment must be

sought hefore tho date of expiry unless the ahsolute/final enrollment as

i - an Acvecate is ordered there before.
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(Mohammad Yasin Beigh) -

Reglstrar (Adm. )
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Mo: /.o /’7«1’4() -7 f’/L—'j) Dated: jc" /2 =000 33‘%

Copy forwarded to the: -

1. “rincipal District and Sessions Judge, Anantnag.

2. Sccretary, Bar f,os: cil of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of (?fwnrm'nant Gazetie,

4, President, Dislrict Bar Associaticn, Anantnag.
2. - OPC e-Couts High Court of J&K Jammu for upioading on tho offiual

weim o
Do Mir. Aaegih daveed, Advocate
Hor information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Fﬂ;crcxsmg powers of Bar Council nnder Section 58 of the Advocates Act, 1961)
E e
PROVISIONAL
ENROLLMENT

NOTIFICATION

No: %/ Cr Dated: 5 O-[)-200 ¢

it is hereby notified that vide High Court Order Dated 29.12.2020

Ver, hinesh Dogra
n/" Byi; Laf Pogra
£} hee-4, H.No.351, Colonel Colony, Talab Tillo, Bohri, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmiir Bar Council provisionally for a period of one year from the date of
imsuance of this notification, subject to the verification of his/her Provisional
/LB Degree Cerlificate from concerned University and verification of his/her .
character and antecedents from CID. His/her name has been entered under

conial Ne JB-1460/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought belore the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

‘ / rw
) ‘\ O \1»
(Mohammad‘fsm Be:gh;5
Registrar (Adm )
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Mot Loy 0 99 // -/ Dated: D¢ vD -2 SRS g
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Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.

In

3. Manager, Government Press, Jammu for publication in the next
issue. of Government Gazette,

4. President, Bar Association, High Court of J&K, Jamimu.

O. CPC e-Courts High Court of J&K Jammu for uploading on the official
wehsite.

-
5

vir. Dinesh Bogra, Advocate
for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT IAMMU
(Fxercising powers of Bar Councii under Section 58 of the Advoceates Act, 1961)
PROVISIONAL
, ENROLLMLNT
ﬂ ' NOTIFICATIOM
No: | 3}5“[ | Dated: _9\ 0= 12 ~2000

it is hereby notified that vide High Court Order Dated 29.12.2020

Ms, fgra Jan
/0 Cehtlam Mehoammad Malik
R/C Wupwara, Malik Mohalla, Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/1.1..B Degree Certificate from concerned University and venﬂcation of histher
character and antecedents from CID. His/her name has been entered under

setial /w JX—461/2020 10 the roll of Advocate maintained hy this Registry.

The renewallextension of provisional licence/enroliment must be

souahi before the date of expiry unless the ahsolute/final enroliment as

an Advocate is ordered there before,

/,,,a e —
Sy ACT=TT 5
(Mohammaﬁ*‘f’asm Baigh) ) el b
P‘:ngi«arar (Adm )e
NMo: 2 Ca90. 7///;_]7 Dated: Jo - (2 Je2o _d ?\ -
e
Copy nOrwarde to the: -

1 i-‘nncapa! District and Sessions Judge, Kupwara

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kupwara. .

b. CPC e-Courls High Louzt of J&K Jammu for uploading on the CfﬂCial
websita,

5. M. dqra Jan, Advocate

Jfor information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1901)
* K %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No; :7 <>/7, Dated: ) O~ )2=D020

Itis hereby nofified that vide High Court Order Dated 29.12.2020

Mr. Idris Adil BEhat
S/0 Mobhammad Rajab Bhat
£ i=iKennt Mohalla, Rainawari, Tehsil Khanyar, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
iCashmir Bar Council provisionally for a period of one year from the date of
issuance of this nolification, subject to the verification of his/her Provisional
/LI..B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-462/2020 in the roll of/\avocate maintained by this Registry.

The rencwal/lextension of provisional licence/enrolliment must be

sought before the date of expiry uniess the absolute/final enrollment as

an Advocate is ordered there before.

) PVt

(Mohamm? asin Belqh)?)o
Reg:strar (Adm )

l 4
Y K < { £ v A ® * {7 /‘gﬂ‘ é"""'h""f .
No: 28 Jolie 09 / {1 Dated: Do~ [0 2000 SN e

‘f»\i’\!h o
Copy forwardoed to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. rresident, Bar Association, High Court of J&K, Srinagar.

o, CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
5. My idris Adil Bhat, Advocate

for information and necessary action.
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Reguatrar (Adm )g Y2 pES




HIGH COURT QF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bay Council aandes Scetion 58 of the Advocates Act, 1961)
PANK I

 PROVISIONAL |

FNROLLMFNT
MOTIFICATION
No: 7 A Dated: ’:3 @« ) -Dolo
? Itis hereby notified that vide High Court Order Dated 29.12.2020
Mr. idreey Ahmad Zargar
&/ Mohammad Yousud Zargar
R0 Saday Razar, Mat{an, wiml Mauttan, District Anantuag

has been admitted and enrclled as an Advocate on thc rclls of Jammu and
Kashmir Bar Councii provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
L1L.B Degree Ceriificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

the renewalloxtension of provisional licence/enroilment must be

souaht hefore tho date of expiry unless the abscolute/final enrollment as

an Advocate is ordered there before,

] v »//’/NA/1
(MchammatYasin Belgh) 3; A2
Regsstrar (Adm. )
B IR G £ "[/‘ = i i) 9 " \/x/' " "Jm.\
Ne: 2 S fvyis 170 Dated: e~ [p-le) o e
Copy forwarded (o the: -
i "smu:pal District and Sessions Judge, Anantnag.
2 Secretary, Bar Council of india, New Delhi.
e} fv”c nager, Government Press, Jammu for publication in the next
issue of Government Gazette.
4. President, District Bar Association, Anantnag.
5. CPC e-Couwris High Court of J&K Jammu for uploading on the official
- waebsite,
6. My Idvees Ahmad Zoavear, Advocate
. forinformation and necessary aclion.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

A\
(Exercising powers of Jiar Couucil under Section 58 of thie Advoceates Act, 1961)
% % %

PROVISIONAL
ENROLLMENT

Q | WOTIFICATION

No: ’/’r)r\ [/ Dated: .\) ¢ o)) P00

It is hereby notified that vide High Court Order Dated 29.12.2020

Mr. Ishaw Sharma

SIO Rushil Sharma

2/03 74, Rehal Dhamalian, Tehsil Bishnah, District Jammu

ANV 65, See-D., Extn, Sainik Colony, Jammu

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
LB Degree Certificate from concerned University and verification of histher

character and antecedents from CID. His/her name has heen entered under

The renewallextension of provisional licence/enroliment must be

scught before the date of expiry unless the abseolute/final enrollment as

an Advocate is ordered there before.
t P
Y - A N
(Mohammad-Yasin Belgh)"ﬂt"l’w
Rpglqtrqr (Adm, )

;\l

- A | -
Mo LSS0 /‘f(f#) Dated: 50-/2 -)c2.¢ R

: *“‘:::\.
l/:"’:» ol o

Copy ferwarded to the; -

Ps'incipal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, Bar Association, High Court of J&K Jammu

5, CPC e-Ccurts High Court of J&K Jammu for uploading on the offlcsal

websiie. .
My, Ishan Sharma, Advocate
for information and necessary action.
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COURT OF JAMMU AND KASHMIR AT JAMMUYU
(LM‘l cising powers of Bar Ceuncil under Section 58 of the Advocates Act, 1961)
& %k

h-f»r

PROVISIONAL

;ﬁ | ENROLLMENT
NOTIFICATION
No: 7SS pated 3.2 2000

Itis hereby nofified that vide High Court Order Dated 29.12.2620

Ms. fgra Amin
MO Maohammad Amin Ganaie
/0 Ushkara, KKanli Bagh, Tehsil & District Baramulla

has bean admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from'CID. His/her name has been entered under

corial No SK-465/2028 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought berore the date of expiry unless the absoijute/final enroliment as

an Advocate is ordered there before.

: \ Y
(Mohammddﬁ‘(asm Feigh) Q)Q”\)fl&)

R%‘S‘-,{ ar (Adm.)

Mo: 2112 2= 27/0-P bated: 3o 12 -pe2a VT

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Managr“ Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K Jammu for uploading on. the Ofﬂula'

website,
Vis. Lgra Amin, Advocale
for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 1S4 Dated: DA~ /2 ) 0)0

It is hereby notified thal vide High Court Order Dated 29.12.2020
ir. Junaid Shabir
5/ Shabir Abmad
R/OG Umer Colony B, Lal Bazaar, Srinagai

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional

/113 Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-4606/2020 in the roll of Advocate maintained by this Registry.

The rencowal/exionsion of provisional licence/enrollment must be

souaht hefore iha date of expiry unless the absoluie/finai enroliment as

an Advocaie is ordered there before.

P
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- (f\/\ A _.‘-"/
o - T ’ -

(nliohamméﬁﬁ’aun Beigh) 3o 12~
Regist mr (Adm)
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-
i - P Dated: S0 — /). ~2.000 2
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NEm»r /0 DRI
MG p Sy

Cony forwarded to the: -

1 Frincipal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, High Couit of J&K, Srinagar.
H. CPC e-Courts High Court of J&K Jammu for uploading on the official
website, -
My, Junaid Shabiy, Advocate

f or mfo;matlon and necessary action.
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HIGH COURT OF JAMMYU AND KASHMIER AT JAMIMU

(Exercising powers of Bar Councit under Section 58 6l ihe Advocates Act, 1U01)

MOTIFICATION

oy

P ~

e T - . A n ¢ 5 5
No: /5 F Dated: ¢ J2 0070 ¢

It is hereby nofified that vide High Court Grder Dated 29.12.2020

M. Mohd Yasin Dar
S/0 Gh. Rasool Dar
R/O Magam Astan Poyra, Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu ana
Kashmir Bar Council provisionally for a périod of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-467/2020 in the roll of Advocate maintained by this ‘«’F\momf

i

The_renewallextension of provisicna! licencelenrollment musi be

sought before ihe date of expiry unless the absolute/final enrolliment as

an Advocate is ordered there before.

-

‘ .
\‘ R
& — [ e

-y 4

(Mohamzmﬁwm Beiah) 3015 1
Regisirar (Adm.}

/,-—

No: 25130- 29 / - Dated: Bpe /2 Do p i
Copy forwarded to the: -

-—

Principal District and Sessions Judge, Budgam

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for pubhr‘atlon in the noxd
issue of Government Gazette. ' :

President, District Bar Association,Budgam.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6.  Mr. Mohd Yasin I¥ar, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Foxercising powers of Bar Couneil under Section 58 of the Advaocates Act, 1901)
% K K

PROVISIONAL
TENROLLMENT |

NOTIFICATION

No 759 Dated: Fa-l2-2020

It is hereby notified that vide High Court Order Dated 29.12.2020

Mr. Magbool Abmed

N/ Mohd Sharief

R/ Shiba Ward No.5, Sangla Surankote, Poouch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one vear from the date of
issuance of this nofification, subject to the verification of his/her Provisional
LL.B Degree Certificate from concerned University ana verification of his/her
ﬂ character and antecedents from CID. His/her name has been entered under

serial Ne.JK-468/2920 in the roll of Advocate maintained by this Regisiry.

ihe renewaller sion _of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before. \\
1
N 2 /
pw

Mohammad/asln Belgh
Registrar (Adm.)

e R “f\sr“"',\»w\
MNo: A /f[;'/'), // §// > Dated: _)C )/ -~ ) ' A/-,"{';\“ v REURTRY: P

Copy forwarded to the: -

| Principal District and Sessicns Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next
issue of Govemment Gazette.

4, President, District Bar Association, Poonch. e

5. CPC e-Courts High Court of J&K Jammu for uploading on the om(,lfll
- website.

8. M. Magbeol Alimed, Advocate

...... for information and necessary action.
\\’ : : ’f [ﬁ/ \" :;‘;»-"" U
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exevcising powers ¢f Bar Council under Scetion 58 of the Advocates Act, 1961)
ok ok

= —
PROVISIONAL
- ENROLLMENT

NOTIFICATION

No: 7;,3”('7 ' Dated: ?)c‘»f 2 2o

7

It is hereby notified that vide High Court Order Dated 29.12.2020

i, Mohd Younis
S/ Mohd - Azam

WO Chhupgan, Tehsil Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial Ne.JK=4069/202¢ in the roil of Advocate maintained by this Registry.

The renewajl/extension of provisional licence/enrolliiment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

Pl IS \,\ //'7 W///\
(Mohammad’?ﬁsm Beigh) >¢~

Registrar (Adm.)

i /
= IV A - 2 ! bl
No: 25/ 56- 54/ P Dated: D0~ /2200
7 7

Cony forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Pocnch.

5. CPC e-Courts High Court of J&K Jammu for uploading on fﬁe official
website.

Mr. Mohd Younis, Advocate

for information and necessary action.

p)

\ L : "/‘ﬂ
....) \ \// ~ )/
Req:stiai (Adm, ) ) (5/!>~*
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HIGH COURT OF JAVIMIU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 19601)
k K %

 PRGVISIONAL
ENROLLMENT

NOTIFICATION

No: 6o Dated: 30~ /) -)odn

It is hereby notified that vide High Court Order Dated 29.12.2020

Ms. Mehyul Nisa

B/ Nazir Ahmad Jaral

R/} Bhati Alinbass, Tehsil Pogal Paristan, Ukhral, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her-

character and aniecedents from CID His/her name has bheen entered under

The renewallextension of provisionai licence/enrollment must be

souaht beftore the date of expiry unless the abselute/final enroliment as

an Advocate is ordered there before,

V,L :
-~ //“ Q)O/’ ‘)”O
(Mohammad-Yasin Belgh)
Reglstrar (Adm.) }

No: 2.5 /50 S3[4-p Dated: 30-/2:2000

Copy forwarded to the: -

\/ A [.l\l*«’iﬂr"i\_’
Sl
ZAN - »;W,\x; 24 i

1. Principai District and Sessions Judge, Ramban.

7. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Ramban. o

5. CPC e-Courts High Court of J&IK Jammu for uplo ding on the official
web&,lte |

G, Ms. Mchral Nisa, Advocate

. for information and necessary action.

K_KTW’
Regiqtrar Adm.) o~ 32L

1 0
Iyt v __,/-'-"‘\(
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HIGH COURT O JAMMU AND KASHMIR AT JAMMU

(Fxercising powers of Bar Conneil upder Section 58 of the Advocates Act, 1961)
k k%

PROVISIONAL
ENROLLMENT

NOTIFICATION

AL Dated: Ao -2 -Deda

it is hereby notified that vide High Court Order Dated 29.12.2020

M. inpnsh Sharma

S/ Jawala Dass Sharima

R/ Lakhanpur, Ward No.6, H.No.2 1, Tehsil & District Kathua

has beeri admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issugnce of this noftification, subject to the verification of his/her Provisional
/Li..B Degree Certificate from concerned University and verification of his/her
character and antccedents from CID. His/her name has been entered under

serial No. JE-4£70/2920 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

\ N 0
R A0 A
(N‘ohamm%m Beigh)<

Regu%trar (Adm )

e

Sor 25 16§ £3/L: prated: Bg- /22000 ol e
e

Copy forwarded io the: -

1. Principal District and Sessicns Judge, Kathua.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

A Fresident, [Jistrict Bar Association, Kathua.

: CPC e-Courts. High Court of J&K Jammu for uploading on the official
websiie.

8, M. Munish Sharma, Advocate

Jorinformation and necessary action.

,

e}

W /
i 0
Registi??r dm‘)gg - y o>
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bav Council under Section 58 of the Advocates Act, 1961)
% % &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 75 3 . Dated: DO-/2 -)e)o

Itis hereby notified that vide High Court Order Dated 29.12.2020

My, Pranav Khajuria

S/G Kuldeep Khajuria

R/Q Lanpe No.20, H.No.27, Greater Kailash, Teh.Bahu, Distt.Jammu

has been admitted and enrolled ‘as an Advocate on the rolls of Jammu and
Kashimir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial Ne. fK-473/2020 in the roll of Advocate maintained by this Registry.

The renewal/exiension of provisional licence/enrollment musi be

souaht before the date of expiry unless the absolute/final enrollment as

an Advocaie is ordered there before.

\ o
. 1 (N / 0
(ﬂﬂ?hamm asin Beigh) b0~ 7
Reglstgar (Adm.}),
P

,W'\ \ “s’?""‘)ﬂ

/.(/70 78(/[ P bated: _Bp-2-2ore T i

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next
Issue of Government Gazette.

4, President, Bar Association, High Court of J&K, Jammu. :

5. CPC e-Couris High Court of J&K Jammu for uplcading on the ofﬂCIal
- website.

5. My, Pranav Khajuria, Advocate

...... for information and necessary action.

\ | 0\/:;’2:3/
Registrar Adm.) ¢ /33/’7*’0
T ke

;; u}l 2}
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FIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Txercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% K

PROVISIONAL
ENROLLMENT

brvvwr—rvs T

NOTIFICATION

No: :7 (ﬂ]’ Dated: 30-/2 DAY o

It is hereby notified that vide High Court Order Dated 29.12.2020

Ms. Qurat Ul Ain
B/Q Abdul Rashid Khan
2/} Baslipora, Tehsil Pattan, District Baramulla

A/ Malik Bagh, Kralpora, Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/I.L..B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—474/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

\__iore—

(Mohammad Yasin Beigh) 2y -|
Regist&ar (Adm.)
No: 251 :7”5'~<€//,/ZX_,P Dated: 3p. /2-2p00 17 ,ifmﬁ‘gm

- «b\‘ >

an Advocate is ordered there before.

T\

Copy forwarded to the; -

I Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issuc of Government Gazette.

President, District Bar Asscciation, Baramulla.

5. CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂClaI
website.

6.  Ms. Qurat Ul Ain, Advocate

for information and necessary action.

w,;::':i«/""
Regss&rc | dm;} e~ 20
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HiGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couneil under Scction 58 of the Advoeates Act, 1961)
A

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 1753'— Dated: D0 - /2 -200

it is hereby notified that vide High Court Order Dated 29.12.2020

Mz, Rajat Grover

S0 Ajay Grover

R/O H.No.79, Partap Garh, Jammu

has been admitted and enroiled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisionai
/i1 B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.fK-470/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enrollment must be

souaht before the date of expiry unless the absolutel/final enrollment as

an Advocate is ordered there before,

o N O 320
(Mohammad Yasin Beigh)
Regustrar (Adm. )}

- ~ /W . J(\\“"
No: 2.5/ QQ;_,{Z}#;_}P Pated: 20 - /2-)020 ?”f“/ P

;1: " /? i 2 0.}

Copy forwarded to the: -

i Prinicipal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, High Court of J&K Jammu.
CPC e-Courts High Court. of J&K Jammu for uploading on the ofiicial
webhsite.,
6. M. Rajat Grover, Advocate
....for information and necessary action.

[ I

N WM /

/-""7

hegistrL Adm.) 0, - )/)/0
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L COURT O ‘.EM' AU AND KASHMIR AT JAMMU

Council under Section 58 of the Advocates Act, 1961)

(E iereising powers of Bar

PROVISIONAL
ENROLLMENT |

NOT!FICAT!ON

No: U3 Dated: Apn.s2-002d

itis hereby notified that vide High Court Order Dated 29.12.2020

Peis. Arag Fana
B Miahmeod Rapa

/03 FENMe03 BA/D, Green Belt, Gandhi Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
iy Bar Council provisionally for a period of one year from the date of
issuance of thic nolification, subject to the verification of his/her Provisional
RS {f.ff;:g,:_rée Certificate from concerned University and verification of his/her
charactor and antecedents fiom CID. His/her name has been entered under
covia! No JE-453/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enroliment must be

souaht before the date of expiry unless the absolute/final enrellment as

an Sdovocale is ordored there before.

\ ’/,,,
\ /""/‘1 C,\/lw" """" —*'/’/;
AR T N0 -1 F
(Monammm’i Yasin Beigh)-”
Registr an (Adm.) ;
a5 {-"‘—, o e ) s R RS ND. 7!:‘,_:,‘,"\~ b
No: LSob o-iS/d 2f Dated: 5C ~[2-000 0 PO e
e ‘y
Copy forwarded to the; -
1. Frincipal District and Sessions Judge, Jammu.
Secratary, Bar Council of India, New Delhi.
3. Manager, Government Press Jammu for publication in the next
ISsUE Of f novemmem Gazelle
4. President, Bar Association ngh Court of J&K Jammu.
u\/»// CPC ¢-Courts High Court of J&K Jammu for uploading on the official
website, ‘
5 M= Aruj Rana, Advocate
...... for informaticon and necessary action.
\\ c;‘}x v
e T \ //'"(T’_i',_ e A
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HIGH COURT OF JAMDMYU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Sccfion 58 of the Advocates Act, 1961)
% * % .

| | PROVISIONAL

ENROLLMENT

K

NOTIFICATION

q No: F4H 7 Dated: 30~/ -2¢) 0
It is hereby notified that vide High Court Order Dated 29.12.2020

Ms. Qurait Ul Ain
W B/O Ghulam Quadir Rather

R/ Buchroo, Rather Mohalla, Tehsil Chadoora, District Budgam
1 has been admitted and enrolled as an Advocate on the rolls of Jammu anc
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this naotification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

The renewal/extension of provisional licencel/enroliment must be

sougint before the date of expiry unless the ahsolute/final enrolimment as

wm
: 071>
(ﬁamma asin Beigh)‘5
Registrar (Adm.)
\/Q\ i 'j”-'\i"‘*:«u

.,?’//"
- ‘/45«: 0 ‘”;f} b

No: 2.5 | /‘7? // - (/7 (};,//d':,p Dated: _SQ_Q c /2 <Dodn 20

an Advocate is ardered there hefore,

=

Copy forwarded to the: -

1 Principai District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6.  Ms. Qurait Ul Ain, Advocate

......Tor information and necessary action.

S

Registrar (Adm,) Y




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
X ok ok

[ PROVISIONAL
ENROLLMENT

NOTIFICATION
No: __FE6  Dated: 3n-/2.2020

It is hereby notified that vide High Court Order Dated 29.12.2020

Ms. Ruqaya Rashid
/O Ab Rashid Dar
R/O Seer Jagir, tehsil Sopore, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

sefial No. Ji-477/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souaht before the date of expiry unless the absolute/final enrollment as

) &*‘fa/" W/
(Mohammad-¥asin Belgh)’})o AR

Reglstra (Adm.)
500, fl janen.

S 1t L

an Advocate is ordered there before.

no: 25/ 88 - 3/C/>Ddted a1 -20)0

Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.

1.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Baramulla. -

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6.  Ms. Rugaya Rashid, Advocate
...... for information and necessary action.

e

10 oo
Regnstrar (Adm ), o D

\\ ‘ ;\/‘/ ( »
DY ! VY e
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BHIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

PROVISIONAL
ENROLLMENT

NOTIFICATION

Noo |1 Dated: 20— [2 - 2020

It is hereby notified that vide High Court Order Dated 29.12.2020

Mr. Rizwan Al

S/O Layqget Ali

R/O Hawmdanpur, Tehsil & District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LB Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JE—478/2020 in the roll of Advocate maintained by this Registry.”

The renewai/extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrollment as

o

—
(Mchammad Yasin Belgh)c230 -

Registré{ (Adm.) }
e

?)9) P")}A

an Advocate is ordered there before,

No: 4> 7 )r)/ LfDated: _ o€ 12 - 20700
/

Copy forwarded to the: -

| Principal District and Sessions Judge, Bhaderwabh.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Doda.

. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Rizwan Al, Advocate

for information and necessary action.

I
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HIGH COURT OF JAMMI AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council nuder Section 38 of the Advocates Act, 19601)
* h %
S T T
PR %}VISION AL_]
E NR()LLMEN? i

NOTIFICATION
No: 1752 2— Dated: 3@ 1) =222

it is hereby notified that vide High Court Order Dated 29.12,2020

Ms. Rubeena Rashid

D/ Ab Rashid Sofi

R/ Bye Pass Road, Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her P’rovisriohai
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from C{D His/her name has been entered under

The renewaliextension of provisional licence/enrcliment must be

souqht hafore the date of expiry unless the absolute/final enrollment as

/ T
P B \]’Y//? %A VNA(//' 3 ‘)/‘O
(Mochammatd Yasin Beigh) 30

Reqzsirar (Adm.)

oy,

1
i A
pio: 2.5 2 <?l/ zS/ ‘/’/é/? Dated: g~ /2 -2000  apliv N

Copy forwarded {o the: -

an Advocate is ordered there before.

Principal District and Sessions Judge, Kupwara.

Secretary, Bar Council of India, New Delhi. :

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

[

4, President, District Bar Association, Kupwara,

5. CPC e-Courts High Court of J&K 'ammu for uploaqu on the OffICI
websiie, ,

3. Ms. Rubeena Rashid, Advocate

ior information and necessary action.

B

Regustrar Adm} g(,/p.f)_ﬂ
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Fxereising powers of Bar Couscil under Section 58 of the Advocates Act, 1961)
N ¥k %k

E’R@VISEONAL |
ENROLLMENT __l

NOTIFICATION

No: ?Lé Q Dated: Bﬁr [2-2020

it is hereby notified that vide High Court Order Dated 29.12.2020

NMea, Sehrish Ahsan
2/ Mohd Ahsan Janwari
R/ Baghi ihrahim, Badam Bagh, Sopore, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
{ashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/L.L.B Degree Certificate from concerned University and verification of his/her
character and anfecedents from CID. His/her name has been entered under

serial No.JK-480/2920 in the roll of Advocate maintained by this Registry.

The rencewallextension of provisional licence/enroiiment must be

souaht before the date of expiry unless the absolute/final enrollment as

an Advocale is ordered there before,

Y
(Mohammad Yasin Belgh BO’D—« )’O

Reglstra\r (Adm. )f
/ . \ ;«i«y—,}
1

No: 2.8 000-0C /é P Dated: DE-)) ~20> 20!

e

P
/ ;vr_\ﬂ)

Copy forwarded te the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Baramulla.

5, CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂcnal
website.

6. Ms. Selirish Ahsan, Advocate

..for information and necessary action.
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HIGH COURT GF JAMMU AND KASHMIR AT JAMMU

(Joxereising posvers of Bar Council ander Section 58 of the Advoecates Act, 1961)
% Rk

PROVISIONAL |
ENROLLMENT _ |

NOTIFICATION

7\

No:

L )
7]' 7 Dated: ﬂ,:’f)(f,_ 1D D0l

7

It is hereby notified that vide High Court Order Dated 29.12.2026

Ms Subaya Mushiag

/O Mushtag Abhmad Mir

R/O New Colony, Tehsil & District Pulwama

has been admitied and enrolled as an Advocate on the rolls of Jammu and
ashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

sevial No. JK-481/2024in m = rolt of Advocate maintained by this Registry.

The renewai/extension of provisional licence/enroliment must be

souchi before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before,

w a ,/,,«1
) ") |
(Mohammad Yasin Beigh (bo D>
Registrar (Adm.)
) - U { > 3 );A,)A ! h,\‘—f:a‘-,w,-?,
No: LS 204/ l/_g P Dated: 3d~ /) -20.0 _,,;,.T}z
/ ) '))0 5 N

Copy forwarded to the: -

Principai District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
4, President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K Jammu for upioading on the official
website,
6.  Ms Subaya Mushtaq, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
R

PROVISIONAL '
ENROLLMENT

e ——
o

T

NOTIFICATION

No: ?’7 ?0 Dated: '% 0-/]) ~-2020

It is hereby notified that vide High Court Order Dated 29.12,2020

Ms. Safiya Mushtaq

E)’G Mushtag Ahmad Lone

R/C Ushkara, Umer Colony, Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/L.L.B Degree Certificate from concerned University and verification of h|s/her
character and antecedents from CID. His/her name has been entered under

serial No.JE-482/2020 in the roll of Advocate maintained by this Registry.

The repewallextension of provisional licence/enrollment must be

sought hefore the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before,

- ovZ m
(Mohammad Yasin Beigh)
Reuastrar (Adm.) |
s

No: 2S5 /)',7~/'//L P pated: 30 /2- )00 '\3‘};@\5'\ i

Copy forwarded to the:

Principal District and Sessions Judge, Baramulla.

1

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Baramulla.

S. CPC e-Courts High Court of J&K Jammu for uploading on the official
webnsite,

§.  Ms. Safiya Musitaq, Advocate

for information and necessary action.



)
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Fxercising powers of Bar Council under Seetion 58 of the Advocates Act, 1961) .
* Kok

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: V(Y / Dated: 20 «/2-2020

It is hereby notified that vide High Court Order Dated 29.12.2020

My, Sunil Singh

S/0 Munshi Ram

R/ Dhanour, Tehsil Arnas, District Reasi

has been admiited and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her hame has been entered under

serial No.JK-483/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencelenrollment must be

sougil before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before,

&/w\» /

)
(Nlohammad Yasin Beigh) ?;0
Reglstré‘r (Adm. )

; 9 < . 4 )'] . }ﬂ!’k‘-‘, A
No: 25270 93 [P Dated: 3/ -2020 % A
l ‘ / LY T

Copy ferwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in -the next
issue of Government Gazette.

4. President, District Bar Association, Reasi

5. CPC e-Courts High Court of J&K Jammu for uploading on the offlc al
website.
8.  Mor. Sunil Singh, Advocate
...... for information and necessary action.

Regist ar{Adm.) %O’I“V)‘O

/ \/x \ ,’, i .,__..,\\

,_,x« —

}c» \\ LW
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ?:7’6 __ Dated: D¢ ~/2-D0)0
It is hereby notified that vide High Court Order Dated 29.12.2020

Ms. Saima Akhter

/O Gulam Mohe Din Dar

R/ Umarabad Zainakote, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Janmimu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-484/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollmeni must be

souaht before the date of expiry unless the absolute/final enrcllment as

an Advocate is ordered there before.

[ . :
\ \/._/\
0 DO
d/‘7 ~ q ~ >’
(Mohammad Yasin Beigh) 50 \
Registrar (Ae:ﬂm )

i“' Yoo

£ o i . , A,nh\".”"“
No: .S 2 U Q-5 3)(=P Dated: 20123020 5,001

Copy forwarded fo the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secyetary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
Issue of Government Gazette,

4. President, Bar Association, High Court of J&K, Jammu.’

5. CPPC e-Courts High Court of J&K Jammu for uploading on the OffICla|
website.

6. Ms. Saima Akbter, Advocate

for information and necessary action,

‘ ' ey CA//‘_,_:’}"TW’”
R( gmtrar Adm) 0,01 3.~ 2B
iﬁ Py
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HIGH COURT OF Jz‘* MM AND KASHMIR AT JAMMU
(Exercising powers of Bar {louneil under Sention 58 of the Advocates Act, 1961)
Kk % K

| PROVISIONAL
ENROLLMENT

v

NOTIFICATION

No: 7 'i/l@’ Dated: 20 -/) -20) 0

It is hereby notified that vide High Court Grder Dated 29.12.2020

M. Shazia Nasavuoiiah

5/0 Mohammad MNasarullak Sofi

R/Q Onagam, Sofi Mehalia, Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of histher
character and antecedents from CID. His/her name has been entered under

serialt Ne.JE-485/:020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

souani bejore the daie of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

/
3\ w":ﬂ/ 0

r‘ ; ~ ' /,)‘
(l\!lc)hamma'&!’ﬂ1r Belgh)[‘)D
Reglstra}r (Adm.)

wo: 25060 A /A/K Dated: 0« 2. 2020 ’j/)k Her

Copy nwwardod to the: -

1. Principal District and Sessrons dudqe Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Goveinment Press, Jammu for publication in the hext

issue of Government Gazette.
A President, Dustrlct Bar Association, Bandipora.
CPC e-Coiirts High Court of J&K Jammu for uploading on. th@ 0ff|0|al
website.
g, Ms. Shazia Nasarullab, Advocale
...... for information and necessary action,

\
Roqasis:érﬁrdm Wﬁ’:’f

A” A

1
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council wnder Seetion 58 of the Advocates Act, 1961)
ok K

RS

PROVISIONAL

e ey
- = 3

—

ENROLLMENT

1=

NMOTIFICATION

No: ?é/ 4 Dated: ‘%g [ =200

[t is hereby notified that vide High Court Order Dated 29.12.2620 '

Ms. Sheenam Tabasum Kichloe

B/0 Imtiyaz Ahumad Kitchioo
R/ Near Power Reeeiving Station Mafipath Kichloo Mohalla, House

MNo.34, Tehsil & District Kishtwar

has been admitied and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and »ant@cedent? from CID. His/her name has been entered under

serial No. fE-—- !."/» 6/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencelenrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is oirdered there before,

— - '\\//W"“‘/

(Mohammad Yasin Beigh) %o 1>

Registrar ((Adm.) {

RPN
} IV “:2\2 '

O e

Mo: rl:; ‘2;72_»}7{/(:}‘ Dated: 30 ]2 -0 M

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kishtwar.,
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.
President, District Bar Association, Kishtwar. :
5. CPl e-Courts High Court of J&K Jammu for uploading on tl“c official
wabsite.
8. Ms, Sheenam Tabasum Kichloo, Advocate
. for information and necessary action.

A

- "0
Qeglmr ﬁ\dn ) e g)} p
1 1~/ \
./‘?"/]’,‘/ i\ ] ’}"x/ 3
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 19601)
% Kk

PROVISIONAL
ENROLLMENT

MOTIFICATION
No: ;L ;[ggﬁ. Dated: A0 ~J).-)¢0lo

It is hereby notified that vide High Court Order Dated 29.12.2020

M. Sved Tajamul Al

S/O NMiohd Yousuf

K/ Syedabad Hygam, Tehsil Khoie Sopore, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and aniecedents from CiD. His/her name has been entered under

serial Ne..JK—-487/2020 in the roll of Advocate maintained by this Registry

The renewallextension of provisional licence/enroliment must be

saught before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before,

) WV/E‘}U/\
(Mohammad Yasin Beigh)
Registrar (Adm. )},
\'! iy,

LAV
No: 2§ ZQ) é/%/&f) Dated: D0~ /2-2000 ; )“ 7 ‘j”;\!ws\n

Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.

1

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazetie.

4. President, District Bar Assaciation, Baramulla. . '

h. CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂmal

website.
6. M. Syed Tajamul Ali, Advocate
...... for information and necessary action.

v
Regl%irar (Adm.) 0,6 420
|,
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

_ (Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)

PR OV IMOI‘«IATIT“I

ENROLLMENT

NOTIFICATION

No: _ ‘,?52“71 __Dated:_D-1)-2020

Itis hereby notified that vide High Court Order Dated 29.12.2020

Myr. Sandeep Kumar

S5/ Sh. Chander prakash

RO H.No.12, Oppo. Krishna Building New Plots, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her P'r:ovvisional
/LL.B Degree Certificate from concerned University and verification of histher
character and anfecedents from CID. His/her name has been entered under

serial No. JK—488/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of proviSional licence/enroliment must be

sought before the date of expirv unless the absolute/final enrollment as

i

(N’iohamma Yasin Beigh) .-,.,>0’f>
Registrar (Adm ) I
G ;

an Advocate is crdered there before.

/,/
No: 28254.99 1/ (- 7) Dated: Do - /)X ~Dolra | J)"’“ T e

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website,
6. My, Sandeep IKumar, Advocate
...... for information and necessary action.

(SR IRNEN

2 T | /"'N::’/’/:)/D
Regist( Adm) 201>

{ L I % % -
-7 [(, ,\i ), R V’ N
|
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HIGH COURT OF JAMMU AND KASHMIR AT J AMMU

(Exercising powers of Bar Council umicn Section 58 of the Advocates Act, 1961)
* K k

| PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 7*@ Y Dated: 2.0 « /) -2020

It is hereby notified that vide High Court Order Dated 29.12.2020

Vir. Sumit Mangotra

S/ Wiadan Lal Sharma

R/ Barolla, Tebsil & District Udhampuy
AP H.No.141 Resham Ghar Colony, Jamniu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Ceriificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No..JE-489/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolliment mmust be

sought before the date of expiry unless the absolute/final enroliment as

2n Advoeate is ordered there before.

\ :
- OV ///j
(I\Ilohamma{f{sm Beigh) 0 A
Regls)trar (Adm.),
}«l o

‘ ;ns“kbc

No: 2§ 30 l*@%/f,t?@ Dated: 50 ~ 1) 2020 ""”"‘\'“ "

py forwarded fo the: -

Co

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazetlte.

President, District Bar Association, Udhampur.

CPC e- Courta High Court of J&K Jammu for uploading on the official
website,

8. Mr. Sumit Mangoira, Advocate

for information and necessary action.

[

X //,-‘4"‘
17N it )
d/"‘) e
agis star (Adm.) o -1>-"2
1'

P )
a0 *”"J\w
7 —-r! ﬂjl‘/),«



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excercising powers of Bar Cooncil nnder Section 58 of the Advocates Act, 1961)

PROVISIONAL l
| ENROLLMENT

NOTIFICAT!ON

A e ? < . »
No: 77(/ é/ Dated: Ao ]) )00

It is hereby notified that vide High Court Order Dated 29.12.2020

Mir. Shashi Kumar

S/Q Puran Chand

R/Q Beli Chanara, Tehsil Chully Pingal, District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
rashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisionai
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial Ne.JK-490/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enrolliment must be

souaht before the date of expiry unless the absolute/final enroilment as

an Advccate is ordered there before,

/

w"““ © 6
(Moham dm”m Beigh) 26~ |27
Reg:strar (Adm ) ,

|
P - s T e
wo: 2829 €-20] jz;f Dated: 3a~/) ~-2020 ﬂ" b A

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bhaderwal.

2. Secretary, Bar Council of india, New Delhi.

3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

i, Prasident, District Bar Association, Doda. :

CPC e-Courts High Court of J&K Jammu for uploading on the official

~

h
website.
5. Mr. shashi Kumar, Advocaia

for information and necessary action.

\ w :
ﬁﬁgustrar (Adm ) 'bD’\ 3;)4/
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 19601)
B

PROVISIONAL
| ENROLLMENT

Tt a—

NOTIFICATION
No: "Z}ng Dated: 20 -1) ~2020

It is hereby notified that vide High Court Order Dated 29.12.2020

Iviz. Sheharyar Igbal Shawl

S/0 Mohd Igbal Shawl

R/O W.No.1, Oppo.New DIET Complex, Kheora, Toheed Nagar, Rajourl
nas been admitted and enrolled as an Advooate on the rolls of Jammu and
Kashmir Bar Council prowsmnally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—491/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expii‘y unless the absolute/final enroilliment as

an Advocate is ordered there before.

. s _
(i\fli;?hamm i"Yasin Beigh)(bﬂ/‘l')/o
Reglstrar (Adm )

pio: L8308 - /////;7,9 Dated: 30 < [1-2030 f)\H/;:/};”%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website

6.  PMr. Sheharyar Ighal Shawl, Advocate

...... for infcrmation and necessary action.

Regmtsar (Adm) 30 ]);),,O
/\/V \ y a"rr'

530
imi! !,
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HiGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Courcil under Secrion 58 of the Advoeates Act, 1961)

% v X

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ?,Z(Q %,7- Dated: (% O »»]f)“-Qﬂ)_o

It is hereby notified that vide High Court Order Dated 29.12.2020

NMis. Toiba Shafi

B/O Mehammad Shafi

R/O Sangri Colony, Madina Mohasila, Baramulia

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CiD. His/her name has been entered under

serial No.JK—493/2029 in the roll of Advocate maintained by this Registry.

The renewallexicnsion of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mo hamr;g'dY/asm Belgh)%o 1>

Reglstrar (Adm )
‘() o \ o/ /(’,EA;;\

No: 2034 )_—Lf]//[:]/? Dated: 3¢~ /) -2p24 0 N e

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Baramulla.

CPC e-Courts High Court of J&K Jammu ior uploading on the official
website,

6. M. Toiba Shafi, Advocate

for inforimation and necessary action.

n
§

;,.;W, ; L\M\,

LA Halivizre
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couneil under Section 58 of the Advocates Act, 1961)
* Kk

iy

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: T—}@& ~ Dated: 38 <) ~Doldo

It is hereby notified that vide High Court Order Dated 29.12.2020

Mir. Talib Jahangeer
DO Jahangeer Ahmad Baba
R/O Charar-I-Sharief. near P 4

has h.’::}?"’ oo e et Tt £ -
4 PSR T T . -~ = - -
S0 PR -~ e e -
W e T . , Sl T
e o S T S <
o '}r\r\'_;) ,Av v'-\ o o B e B o . P i B R e L ST N R T T - e e e
(380 [ LR RO e R N R U N S T oS e R R AT IS EN R RN R i

/LL.B Degree Cerlificate from cencerned University and verification of hisiner
Character and antecedents from CiD. His/her name has been entered under

serial No.JK-494.2020 iny the roill of Advocate maintained by this Registry.

The renewal/extension of provisional Iicence/enro!iment,mu.st be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

. _am—
(Mohammad Yasin Beigh) 2° "
Registrar (Adm.},g ;

. ‘ r‘ o AN,
Mo: 282 10-23 !{ 2 p Dated: Ao 22020 7 gantes

=« /».
g;?{}\ 4 x

Copy forwarded to the: -

——
.

Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
wehsite.,

€. Mpr. Talib fahangeer, Advocate

...... for information and necessary action.
Y Lxﬂ“’:\"ﬁ:ﬁ"m
Registrar (Adni.) e 310
Al f

oW L\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exereising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

PROVISIONAL
ENROLLMENT

NOTIFICATION

‘ No: "] F { Dated: f,))(" —_ ( :L—“' ')— > 2 0

It is hereby notified that vide High Court Order Dated 29.12.2020

My. Syed Mohtasim

5/ Syed Manzoor Ahmed

R/O Munawarabad, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/L1..8B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.Jh—422/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroilment must be

soughti before the date of expiry uniess the absolute/final enroliment as

/
o BT A0
(Mohamm‘aﬂﬁfa/sm Be:_yh)%o
Reglsirar (Adm )

— ~ . P/\’/ H L"V“’Zf

I TV . A () Ao O oy S IPN o b X ‘ . \

L0080 pateq; 301> 2000 Bl S5
I ) } )[\ f‘l

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, High Court of J&K, Srinagar.

5, CPC e-Courts High Court of J&K Jammu for uploading on the cfficiai
website.

6.  Nir. Syed Mohtasim, Advocate

...Tor information and necessary action.

")1. ‘ "
Egégisxﬁrar dm.) A, o] 229
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NGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exereising powers of Bay Council under Section 58 of the Advocates Act, 1961)
& % &

PROVISIONAL
ENROLLMENT |

NOTIFICATION
No: 7()3 Dated: _?)_D 12 ~2020

It is hereby notified that vide High Court Order Dated 29.12.2020

M. Tipoo Sultan

S5/OADb Ghani Magray
R/O Vill. Aul, BPO Udhv.mpm, Magray Pora, Aul Ugad, Tehsil Blnr‘sth,

Bagla District Doda

has been admitied and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a pericd of cne year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CIiD. His/her name has been entered under

sevial No.JK-495/2020 in the roll of Advocate maintained by this Regisiry.

The repewallextension of provisional ficence/enrollment must be

souaht before the date of expiry unless the absolute/ffinal enroliment as

an Advoecate is ardered there before.

N ' oo~ ]
(ﬁhamzm Beigh) oy 12~

Registsar (Adm ¥

M»
0:9.50. 969 $ (=P Dated: 2022020 7 ﬁ\,,,(,
Copy forwarded to the: -
1. Principai District and Sessions Judge, Bhaderwanh.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for pubiication in the next
issue of Government Gazetie,
4. Fresidant, District Bar Association, Doda. .
O CPC e-Courts High Court of J&K Jammu for upioading on the official
website. '
8. Mur. Tipoo Sultan, Advocate
...... for information and necessary action.
\\‘ ‘ “\L/*""’“: —
. /4 o " .

< .
Registrar (Adm.} o, o~ >
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
K ok k

|

PROVISIONAL
ENROLLMENT

[

NOTIFICATION

No: 1 { = Dated: D¢ -1 - Lo

It is hereby notified that vide High Court Order Dated 298.12.2020

Ms. Uzma Khan

B/O Mohd Muzamil Khan

R/G Bemina NR Colony, Srinagar

has heen admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionaily for a period of one year from the daie of
tssuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from ccncerned University and verification of histher

character and antecedents from CID. His/her name has been entered under

The renewallextension of provisional licence/enroliment must bhe

soughi before the date of expiry unless the absolute/final enrclliment as

\ A Py
7 \a(»w N
(Moharmmatd Yasin Beigh) QO’D*

an Advocate is ordered there before.

Registran(Adm.} ,
e H
S > i Y e T YT
No: ¢ = 2% Wpated: _bo-1n - 0n0 3o BT

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manar"or Government Press, Jammu for pubilcat!on ir the next

sue of Government Gazette.

4, Prcozdent Bar Association, High Court of J&K, Srinagar

D, CPC e-Courts High Coun‘ of J&K Jammu for uploading on the official
website.

6.  Ms. Uzma Khan, Advocate

...... for information and necessary action.

AN
e

e i T
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HIGH COURT OF JAMMU ANz KASHMIR AT JAMMU

(Exercising powers of e Councd] sinidoe Section 58 of the Advocates Act, 1961)
* k ok

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: :,7 37Q Dated: 3¢ =12 ~Yo2n
It is hereby notified that vide High Court Order Dated 29.12.2020

Nir. Varun Kumar

S/0 Vijay Kumar

R/O T2, Chand Nagar (JMC-133), Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CiD. His/her name has been entered under

serial Vo.JK-497/2026 in the roll of Advocate maintained by this Registry.

The renewai/extension of provisional licence/enro!lmen‘t must be

sought before the date of expiry unless the absclute/final cnmi!mpn’t as

an Advocaie is ordered there before,

/-4

" ‘3)0 ’i
{(Mohammad Yasin Belgh)
Regnstrgr (Adm. )5

_ ‘ r’\’!/ & j,‘ }4\\,,,1,
No: 202724 -»LH/M';? Dated: 30 -J2 Sodg N . \:\w

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Detlhi.

3. Manager, Government Press, Jammu for publication i the next
issue of Government Gazette.

4. President, Bar Association, High Court of J&K, Jammu. =~ '

. CPC e-Courts High Court of J&K Srmaqar for uploading on the official
website.

6.  Mr. Varun Kumar, Advocate

for information and necessary action.

\
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E’\eglstr'fr Adim. } NI b?
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* ok K

PROVISIONAL
ENROLLMENT |

NOTIFICATION

No: ?(Oq Dated: 3¢ —/2 20>
It is hereby notified that vide High Court Order Dated 29.12.2020

Ms. Vishali Sharma

D/O Rattan Lal

R/O Village Jouran, Tehsil Akhnoor, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-498/20.20 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is orderad there before,

(Mohammad Yasin Belgh)
Regustrar (Adm.) !

b
[ - ’\ A
\77('\\7/ N

Mo 2.5 304, 967/4/9 Dated: %@r»ll ~D020

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Councii of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next L
issue of Government Gazette. "

4. President, Bar Assaociation, High Court of J&K, Jammu.

o. CPC e-Courts High Coun of J&K Jammu for uploading on the official
website.

6.  Ms. Vishali Sharma, Advocate

...... for information and necessary action.




BIGH COURT OF JAMMU AND KASHMIR AT JAMMU
{Excreising powers of Bar Councit under Section 58 of the Advocates Act, 1961) -
* % &

=

PROVISIONAL
- ENROLLMENT

NOTIFICATION

No: %7*7/7 Dated:?c‘f /2 =2 020

It is nereby notified that vide High Court Order Dated  29.12.2020

Mr. Yogeshwar Singh

5/ Miool Raj

R/G Village Tapder, P.O ngultd, Mohalla Badansoo, Tehsil Chenani,
District Udhmapur

1as been admitted and enrolled as an Advocate on the roils of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional -
ILL.B Degree Ceriificate from concerned Uriversity and verification of his/her

character and antecedents from CID. His/her name has been entered under

EAEI G Sl fasis

The renewallextension of provisicnal licence/enrollment must be

souaht before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before,

¥ /m
\ AT D0
(ﬂamma Yasin Beigh) (})0 D"
Reg:strar (Adm )

)7() ) 3 f\\,wi«v—-‘\T

No: L8 220%;?}(,, Dated: H@ -~/ -D0220 AR .

*’!‘s
Copy forwarded to the: -

i Principal District and Sessions Judge, Udhampur.
2. Secyetary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
4. President, District Bar Association, Udhampur.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
5. Mr. Yogeshwar Singh, Advocate
...... for information and necessary action.

)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Iixercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%ok %k

PROVISIONAL
ENROLLMENT

A ———

NOTIFICATION

No: ? 9/ Dated: 30~/ ~2024

[t is hereby notified that vide High Court Order Dated 29.12.2020

Mr. Zakir Ahmed

S5/0 Rana Zahoor Ahmed

R/O Village Kalabau, Mendhar, Poonch,

AR 11/, CGovi. Quarter, Gandhi Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionailly for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-500/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional Iicence/enrollment must be

souqht before the date of expiry unless the absolute/final enrollment as

\ ' e ?
) - '33 g >
(Mohammad Yasin Beigh)

Registrar ,(/-\dm.) }

an Advocate is ordered there before.

YI/ £
2@ \\“/'rﬁ,

No: 28 336-4 7/&)‘) Dated: 3¢~ /2 ~222.0 25V e

Copy forwarded to the: -

Principal District and Sessions Judge, Poonch.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

8. Mr. Zakir Ahmed, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMME AND KA SHMIR AT JAI\ﬂ‘vIU

(Exercising powers of Bav Council under Sestion 58 of the Advocates Act 1961)
K % ¥

PROVISIONAL

ENROLLMENT

NOTIFICATEON

No: :7’ 1‘1 Dated: 9\ e~ 12 -2020

It is hereby notified that vide High Court Order Dated 29.12.2020

Mis, Zarka

D/O Gh. Hussan Bhat

R/O Kralpora Bhagh-I-Mehtab, Sckipora near Dhood Gan?a Water Plant
tehsit B.K. Pora, District Budgam

has been admitled and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/Li..B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JE-501/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

scuaht before the date of expiry unless the absclute/final enrollment as

an Advocate is ordered there before,

!

/
(Mohammad Yasin Beigh) 50
Regnstregr (Adm.) /,

A e

; \4/ \

No: 252 44 ,:;//(Z;J Dated: 30« /) -Da0>0 2

Copy forwarded io the: -

Principal District and Sessions Judge, Budgam.

1

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Budgam. ’

. CPC e-Courts Hiqh Court of J&K Jammu for uploading on the ofﬂual

website.
8. Ms. Zarka, Advocate
...... for information and necessary action.
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